ODISHA ACT 3 OF 1944
THE ODISHA TENANCY (AMENDMENT) ACT, 1944

(21 April 1944)

AN ACT TO AMEND THE ODISHA
TENANCY ACT, 1913.

Preamblo.  WHEREAS the Orissa Tenancy (Amendmont) Act, 1041, an Orise Act I
Act to amend the Orissa Toenancy Aot, 1913, expired on of 1941
the 23rd November 1943 ;

AND WHEREAS it is expedient to re-enact the provisions
of the said amending Act with retrospective effect ;

It is hereby enacted as follows :—

Bhort title 1. (1) This Act may be called the Orissa Tenancy (Amen-

and com. ynent) Act, 1944.
mongement,

(2) It shall be deemed to have come into force on the 23rd
November 1943. :

2. In section 31 of the Orissa Tenancy Act, 1913, aftor sub-

:r'::?;ft:::(l;',l_ soction (6) the following sub-section shall be inserted, namely :-—ll: 'D‘: 1‘31 :fwt'

& 0. Act

1ot 101y “(6-A) Notwithstanding anything contained in the
proceding provisons of this section, in any case of transfor of an
occupancy holding or a portion or share thereof in a Government
ostate, of which rent is payable direct to Government, the
notices.referred to in sub-sections (2) to (6) sbhall not be requ ired
to be accompanied by any fee for the service of such notices on
tho landlord, and need nct be served by the Collector on the
Provincial Government as landlord *, .
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